
 e-FIR No. 006677/20 

PS Prashant Vihar 
U/s 379/411/34 IPC   
State Vs  Nisar Mohd @ Nishar Mohd 
 
04.06.2020 
Present:- Ld. APP for the State. 

  Ld. Counsel for the applicant/accused through VC. 

  This is the application for grant of bail u/s 437 Cr.P.C moved on 

behalf of the applicant/accused Nisar Mohd @ Nishar Mohd. 

  Arguments in the present case are heard through VC. 

  Reply called through Whatsapp from the concerned IO on the 

phone of Naib Court on duty. 

  Report of IO perused. 

  It is stated by Ld. Counsel for accused that accused was taken into 

custody in the present case on 20.03.2020 and he has been falsely implicated 

in the present case. It is further submitted that accused has no previous 

involvement. 

  In view of above facts and circumstances and taking into 

consideration, the outbreak of COVID 19 Pandemic, the applicant/accused be 

released on bail on furnishing of his bail bonds in the sum of Rs.25,000/- with 

one surety in the like amount to the satisfaction of the Duty MM, subject to the 

following conditions:- 

 1. In case of change of the residential address, the applicant shall 

 intimate the Court and the Jail Authorities about the same; 

 2. That he shall maintain social distancing at public places in 

 compliance of the order and directions of various authorities; 

 3. That he shall not attend any public gathering during this period to 

 avoid any kind of injection; 

 4. That he shall not engage himself in any criminal activity or shall not 

 indulge into similar offence or any other whatsoever; 

 5. That he shall not influence with evidence in any manner; 



     ::2:: 

 6. That he shall not influence/ intimidate the witnesses; 

 7. That the accused/ applicant shall not change his mobile 

 number/contact number furnished by him and ensure that the same 

 remains operational through out. In case, he has not furnished his 

 mobile/ contact number, he is directed to furnish the same. 

  Therefore, in view of the above, the applicant/ accused be 

 released from Judicial Custody, if not required in any other case. 

  Accordingly, the instant application stands disposed off. 

  Copy of order be sent dasti to the Ld. Counsel for accused through 

electronic means.  

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

                     04.06.2020 



 FIR No.336/2020 

PS Bawana 
U/s 33/58 Delhi Excise Act 
State Vs Neeraj 
 
04.06.2020 
Present:- Ld. APP for the State. 

  Ld. Counsel for the applicant/accused through VC. 

  This is the application for grant of bail u/s 437 Cr.P.C moved on 

behalf of the applicant/accused Neeraj. 

  Arguments in the present case are heard through VC. 

  Reply called through Whatsapp from the concerned IO on the 

phone of Naib Court on duty. 

  Report of IO perused. 

  It is stated by Ld. Counsel for accused that accused was taken into 

custody in the present case on 29.05.2020 and he has been falsely implicated 

in the present case. It is further submitted no recovery has been affected. 

  In view of above facts and circumstances and taking into 

consideration, the outbreak of COVID 19 Pandemic, the applicant/accused be 

released on bail on furnishing of his bail bonds in the sum of Rs.50,000/- with 

one surety in the like amount to the satisfaction of the Duty MM, subject to the 

following conditions:- 

 1. In case of change of the residential address, the applicant shall 

 intimate the Court and the Jail Authorities about the same; 

 2. That he shall maintain social distancing at public places in 

 compliance of the order and directions of various authorities; 

 3. That he shall not attend any public gathering during this period to 

 avoid any kind of injection; 

 4. That he shall not engage himself in any criminal activity or shall not 

 indulge into similar offence or any other whatsoever; 

 5. That he shall not influence with evidence in any manner; 

     ::2:: 



 6. That he shall not influence/ intimidate the witnesses; 

 7. That the accused/ applicant shall not change his mobile 

 number/contact number furnished by him and ensure that the same 

 remains operational through out. In case, he has not furnished his 

 mobile/ contact number, he is directed to furnish the same. 

  Therefore, in view of the above, the applicant/ accused be 

 released from Judicial Custody, if not required in any other case. 

  Accordingly, the instant application stands disposed off. 

  Copy of order be sent dasti to the Ld. Counsel for accused through 

electronic means. 

   

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

                   04.06.2020 



 FIR No.371/17 
PS:  Model Town 
U/s 420/467/468/471/120B/406/34 IPC 
State Vs Javed Hussain 
 
04.06.2020 
Present:- Ld. APP for the State. 

  Ld. Counsel for the applicant through VC. 

  The present application has been filed on behalf of applicant/accused 

for grant of interim bail u/s 437 Cr.P.C. 

  Arguments in the present case are heard through VC. 

  Reply called through Whatsapp from the concerned IO on the phone of 

Naib Court on duty. 

  It is stated by Ld. Counsel for accused that accused was taken into 

custody in the present case on 14.10.2017 and investigation has been completed 

and charge-sheet has been filed in the present case. It is further stated by Ld. 

Counsel for accused that accused has no previous involvement. 

  In view of above facts and circumstances and taking into consideration, 

the outbreak of COVID 19 Pandemic, the applicant/accused is granted interim bail of 

45 days on furnishing personal bond as well as surety bond in the sum of Rs.50,000/- 

to the satisfaction of Duty MM Concerned/Jail Superintendent. The 

applicant/accused is directed to keep his mobile phone on during the period of interim 

bail. 

  Application is disposed off accordingly. 

  Copy of order be sent dasti to the Ld. Counsel for accused 

through electronic means.   

            (Mayank Goel)   
         Duty MM/North/Rohini/Delhi 

                      04.06.2020 



 FIR No.358/20 
PS SP Badli 
U/s 323/354/452/506 IPC 
State Vs   Parveen Kumar 
 
04.06.2020 
Present:- Ld. APP for the State. 

  Ld. Counsel for the applicant/accused through VC. 

  This is the application for grant of bail u/s 437 Cr.P.C moved on 

behalf of the applicant/accused Parveen Kumar. 

  Arguments in the present case are heard through VC. 

  Reply called through Whatsapp from the concerned IO on the 

phone of Naib Court on duty. 

  Report of IO perused. 

  It is stated by Ld. Counsel for accused that accused was taken into 

custody in the present case on  27.05.2020 and he has been falsely implicated 

in the present case. It is further submitted that accused has no previous 

involvement. 

  In view of above facts and circumstances and taking into 

consideration, the outbreak of COVID 19 Pandemic, the applicant/accused be 

released on bail on furnishing of his bail bonds in the sum of Rs.50,000/- with 

one surety in the like amount to the satisfaction of the Duty MM, subject to the 

following conditions:- 

 1. In case of change of the residential address, the applicant shall 

 intimate the Court and the Jail Authorities about the same; 

 2. That he shall maintain social distancing at public places in 

 compliance of the order and directions of various authorities; 

 3. That he shall not attend any public gathering during this period to 

 avoid any kind of injection; 

 4. That he shall not engage himself in any criminal activity or shall not 

 indulge into similar offence or any other whatsoever; 

 5. That he shall not influence with evidence in any manner; 



    ::2::  

 6. That he shall not influence/ intimidate the witnesses; 

 7. That the accused/ applicant shall not change his mobile 

 number/contact number furnished by him and ensure that the same 

 remains operational through out. In case, he has not furnished his 

 mobile/ contact number, he is directed to furnish the same. 

  Therefore, in view of the above, the applicant/ accused be 

 released from Judicial Custody, if not required in any other case. 

  Accordingly, the instant application stands disposed off. 

  Copy of order be sent dasti to the Ld. Counsel for accused through 

electronic means.  

   

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

                    04.06.2020 



 FIR No.358/20 
PS SP Badli 
U/s 323/354/452/506 IPC 
State Vs  Arun Kumar 
 
04.06.2020 
Present:- Ld. APP for the State. 

  Ld. Counsel for the applicant/accused through VC. 

  This is the application for grant of bail u/s 437 Cr.P.C moved on 

behalf of the applicant/accused Arun Kumar. 

  Arguments in the present case are heard through VC. 

  Reply called through Whatsapp from the concerned IO on the 

phone of Naib Court on duty. 

  Report of IO perused. 

  It is stated by Ld. Counsel for accused that accused was taken into 

custody in the present case on 27.05.2020 and he has been falsely implicated 

in the present case. It is further submitted that accused has no previous 

involvement. 

  In view of above facts and circumstances and taking into 

consideration, the outbreak of COVID 19 Pandemic, the applicant/accused be 

released on bail on furnishing of his bail bonds in the sum of Rs.50,000/- with 

one surety in the like amount to the satisfaction of the Duty MM, subject to the 

following conditions:- 

 1. In case of change of the residential address, the applicant shall 

 intimate the Court and the Jail Authorities about the same; 

 2. That he shall maintain social distancing at public places in 

 compliance of the order and directions of various authorities; 

 3. That he shall not attend any public gathering during this period to 

 avoid any kind of injection; 

 4. That he shall not engage himself in any criminal activity or shall not 

 indulge into similar offence or any other whatsoever; 

 5. That he shall not influence with evidence in any manner; 



    ::2::  

 6. That he shall not influence/ intimidate the witnesses; 

 7. That the accused/ applicant shall not change his mobile 

 number/contact number furnished by him and ensure that the same 

 remains operational through out. In case, he has not furnished his 

 mobile/ contact number, he is directed to furnish the same. 

  Therefore, in view of the above, the applicant/ accused be 

 released from Judicial Custody, if not required in any other case. 

  Accordingly, the instant application stands disposed off. 

  Copy of order be sent dasti to the Ld. Counsel for accused through 

electronic means.  

   

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

                    04.06.2020 



 FIR No.358/20 
PS SP Badli 
U/s 323/354/452/506 IPC 
State Vs Karan Pal 
 
04.06.2020 
Present:- Ld. APP for the State. 

  Ld. Counsel for the applicant/accused through VC. 

  This is the application for grant of bail u/s 437 Cr.P.C moved on 

behalf of the applicant/accused Karan Pal. 

  Arguments in the present case are heard through VC. 

  Reply called through Whatsapp from the concerned IO on the 

phone of Naib Court on duty. 

  Report of IO perused. 

  It is stated by Ld. Counsel for accused that accused was taken into 

custody in the present case on 27.05.2020 and he has been falsely implicated 

in the present case. It is further submitted that accused has no previous 

involvement. 

  In view of above facts and circumstances and taking into 

consideration, the outbreak of COVID 19 Pandemic, the applicant/accused be 

released on bail on furnishing of his bail bonds in the sum of Rs.50,000/- with 

one surety in the like amount to the satisfaction of the Duty MM, subject to the 

following conditions:- 

 1. In case of change of the residential address, the applicant shall 

 intimate the Court and the Jail Authorities about the same; 

 2. That he shall maintain social distancing at public places in 

 compliance of the order and directions of various authorities; 

 3. That he shall not attend any public gathering during this period to 

 avoid any kind of injection; 

 4. That he shall not engage himself in any criminal activity or shall not 

 indulge into similar offence or any other whatsoever; 

 5. That he shall not influence with evidence in any manner; 



    ::2::  

 6. That he shall not influence/ intimidate the witnesses; 

 7. That the accused/ applicant shall not change his mobile 

 number/contact number furnished by him and ensure that the same 

 remains operational through out. In case, he has not furnished his 

 mobile/ contact number, he is directed to furnish the same. 

  Therefore, in view of the above, the applicant/ accused be 

 released from Judicial Custody, if not required in any other case. 

  Accordingly, the instant application stands disposed off. 

  Copy of order be sent dasti to the Ld. Counsel for accused through 

electronic means.  

   

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

                    04.06.2020  



 FIR No. 368/2020 
PS: Mahendra Park 
U/s 506/509/34 IPC 
State Vs Vijay Shankar Mishra 
 
04.06.2020 
 
Present:- Ld. APP for the State. 

  Ld. Counsel for the applicant/accused through VC. 

  This is the application filed for grant of bail u/s 437 Cr.P.C moved 

on behalf of applicant/accused. 

  Reply filed by IO. 

  At request of Ld. Counsel for accused, be put up on 06.06.2020. 

  

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

           04.06.2020 



 FIR No.0230/20 
PS Alipur 
U/s 379/411/120B/188/34 IPC 
State Vs    Gaurav Kundu 
 
04.06.2020 
 
Present:- Ld. APP for the State. 

  Ld. Counsel for the applicant/accused through VC. 

  This is the application filed for grant of bail u/s 437 Cr.P.C moved 

on behalf of applicant/accused. 

  Reply filed by IO. 

  At request of Ld. Counsel for accused, be put up on 09.06.2020. 

    

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

                04.06.2020 



 FIR No. 484/2019 
PS:  Alipur 
U/s  307/34 IPC & 25/27 Arms Act 
State Vs Rajesh 
 
04.06.2020 
 
 
Present:- Ld. APP for the State. 

  Ld. Counsel for the applicant/accused through VC. 

  It is submitted by Ld. Counsel for the applicant/accused that he 

wish to withdraw the present bail application. 

  Heard. 

  In view of the submissions made by Ld. Counsel for the 

applicant/accused, the present bail application is dismissed as withdrawn.  

   

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

                 04.06.2020 



 FIR No. 11/2020 
PS Shahbad Dairy 
U/s 302/397/201/202/411/34 IPC and 25/27 Arms Act 
State Vs  Pawan  etc 
 
04.06.2020 
 
Present:- Ld. APP for the State. 

  SI Praveen on behalf of IO Inspector Rakesh Kumar with case file. 

  SI Praveen moved an application for declare Pawan S/o Sh.Kali charan 

R/o A-176, Shahbad Dairy as CCL and shift him to observation Home, JJB-1, 

Kingsway Camp, Delhi from Tihar Jail, Delhi. 

  SI Praveen has produced before me the copy of school Register of first 

class attended with duly attested copy of admission register by concerning dealing 

clerk of CCL where in his date of birth has been written as 13.12.2002. The date of 

offence is 06.01.2020. On the date of offence, the accused Pawan was 17 years, 24  

days old. Age enquiry is concluded. A certificate of the Principal of the school to the 

effect and authority also attached. The FIR in question relates to year 2020 according 

to which prima facie it seems that  he is a juvenile in the conflict with law at the 

relevant point of time. 

 As per the mandate of Juvenile Justice(care and protection of children) 

Act 2015 CCL is to be produced before JJB. The Jail Superintendent is directed to 

produce CCL before JJB, Kingsway Camp, Delhi. 

  The IO concerned is also directed to appear before JJB, Kingsway 

Camp, Delhi with the record of proceedings on 05.06.2020 at 10:00 am. 

   

            (Mayank Goel)   
       Duty MM/North/Rohini/Delhi 

                  04.06.2020 



 FIR No. 137/20 
PS Bawana 
U/s 363/366 IPC 
 
04.06.2020 
 
Fresh chargesheet filed by IO. 
 
Present:- Ld. APP for the State. 

  Accused Naseem is stated to be in JC but not produced today. 

  Put up for consideration before concerned court on 06.07.2020. 

   

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

              04.06.2020 



 FIR No.000236/20 
PS Adarsh Nagar 
U/s  379/411 IPC 
 
 
04.06.2020 
 
Fresh chargesheet filed by IO. 
 
Present:- Ld. APP for the State. 

  Accused Mehtabh is stated to be in JC but not produced today. 

  Put up for consideration before concerned court on 06.07.2020. 

   

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

                  04.06.2020 



 FIR No. 65/20 
PS KNK Marg 
U/s 392/34 IPC 
 
04.06.2020 
 
Present:- Ld. APP for the State. 

  IO ASI Sadanand PS KNK Marg in person with case file. 

  IO moved an application for release of all three accused namely 

Ajay s/o Daya Ram R/o D-17/47, Sector-3, Rohini, Delhi, Ashish @ Toni s/o 

Sh. Babu Lal R/o B-4/225, Sector-7, Rohini, Delhi and accused Harish @ Tilli 

S/o Baldev R/o House no.117, Village-Naharpur, Delhi in above mentioned 

case. IO submits that all three accused are arrested on disclosure statement. 

IO further submitted that complainant refuse to participate in TIP proceeding of 

accused and no recovery has been affected from the possession of accused 

persons. 

  Application heard and considered. 

  All three accused mentioned in application are released in the 

present case. Concerned Jail Superintendent is hereby directed to release the 

accused persons if they are not required in any other case. 

  IO is at liberty to take appropriate steps in case any incriminating 

evidence is found against the accused persons. 

  Copy of this order be given dasti to IO.   

   

            (Mayank Goel)   
       Duty MM/North/Rohini/Delhi 

                     04.06.2020 



 DD No.34-A   
PS Bh Dairy 
U/s 41.1(D)/102 Cr.PC 
State Vs Deva @ Sarvan 
 
04.06.2020 
 
Present:- Ld. APP for the State. 

  Ld. Counsel for the applicant through VC. 

  The present application has been filed on behalf of accused for grant of 

interim bail u/s 437 Cr.P.C. 

  Arguments in the present case are heard through VC. 

  Reply called through Whatsapp from the concerned IO on the phone of 

Naib Court on duty. 

  It is stated by Ld. Counsel for accused that accused was taken into 

custody in the present case on 18.05.2020 and he has been falsely implicated in the 

present case. It is further stated by Ld. Counsel for accused that accused has no 

previous involvement. 

  In view of above facts and circumstances and taking into consideration, 

the outbreak of COVID 19 Pandemic, the applicant/accused is granted interim bail of 

45 days on furnishing personal bond as well as surety bond in the sum of Rs.,10,000/- 

to the satisfaction of Duty MM Concerned/Jail Superintendent.The applicant/accused 

is directed to keep his mobile phone on during the period of interim bail. 

  Application is disposed off accordingly. 

  Copy of order be sent dasti to the Ld. Counsel for accused 

through electronic means.   

            (Mayank Goel)   
        Duty MM/North/Rohini/Delhi 

                     04.06.2020 



 FIR No. 0042/2020 
PS Mukherjee Nagar 
U/s 380/411  IPC 
State Vs Puneet @ Mona 
 
04.06.2020 
 
Present:- Ld. APP for the State. 

  Ld. Counsel for the applicant/accused through VC. 

  Reply not filed by IO. 

  Let IO/SHO concerned to file the same for 05.06.2020. 

  

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

                      04.06.2020 



 FIR No.350/2020 
PS SP Badli 
U/s 279/337 IPC 
State Vs Hardesh Kumar 
 
04.06.2020 
 
Present:- Ld. APP for the State. 

  Ld. Counsel for the applicant/accused through VC. 

  Reply not filed by IO. 

  Let IO/SHO concerned to file the same for 05.06.2020. 

  

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

                      04.06.2020 



 FIR No. 0225/2020 
PS Samaipur Badli 
U/s 279/337/304-A IPC 
State Vs Akarsh Gupta 
 
04.06.2020 
 
Present:- Ld. APP for the State. 

  Ld. Counsel fo r the applicant/accused through VC. 

  Reply not filed by IO. 

  Let IO/SHO concerned to file the same for 05.06.2020. 

  

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

                      04.06.2020 



 FIR No.347/20 
PS SP Badli 
U/s 380/457/411 IPC 
State Vs Sonu Mandal    
 
04.06.2020 
 
Present:- Ld. APP for the State. 

  Ld. Counsel for the applicant/accused through VC. 

  Reply not filed by IO. 

  Let IO/SHO concerned to file the same for 05.06.2020. 

  

            (Mayank Goel)   
        Duty MM/North/Rohini/Delhi 

                      04.06.2020 



 FIR No. 19765/19 
PS Adarsh Nagar 
U/s 379/411/34 IPC 
State Vs Sunny Kumar 
 
04.06.2020 
 
Present:- Ld. APP for the State. 

  Ld. Counsel for the applicant/accused through VC. 

  Reply not filed by IO. 

  Let IO/SHO concerned to file the same for 06.06.2020. 

  

            (Mayank Goel)   
       Duty MM/North/Rohini/Delhi 

                      04.06.2020 



 CC No. 9989/16 
PS KNK Marg 
 
04.06.2020 
 
Present:- Ld. Counsel for applicant through VC. 

  It is stated by Ld. Counsel for applicant that the applicant is on bail 

in CC No.9989/16, 9988/16 and 10026/16 but the production warrant sent to 

the Jail mentioned that accused is required in CC no.212/14 PS Shakarpur and 

FIR no.272/18 PS Laxmi Nagar but the applicant is not the party in either of the 

case. 

  let the report be called from Jail Superintendent to furnish all 

particulars pertaining to CC no.212/14 PS Shakarpur and FIR no.272/18 PS 

Laxmi Nagar available on  06.06.2020.   

              (Mayank Goel)   
           Duty MM/North/Rohini/Delhi 

                       04.06.2020 



 FIR No. 0323/20 
PS Bawana 
U/s 420/468/471/120-B/188/34 IPC 
State Vs Krishan Mohan 
 
04.06.2020 
 
Present:- Ld. APP for the State. 

  Ld. Counsel for the applicant/accused through VC. 

  An application for appropriate orders/directions is moved on behalf 

of the applicant. 

  Let reply be called from concerned Jail Superintendent on 

08.06.2020.  

   

            (Mayank Goel)   
       Duty MM/North/Rohini/Delhi 

                 04.06.2020 



 FIR No. 0623/16 
PS Model Town 
U/s 393/34 IPC 
State Vs Vishal 
 
04.06.2020 
 
Present:- Ld. APP for the State. 

  Ld. Counsel for the applicant/accused through VC. 

  At request of Ld.Counsel for the applicant, be put up on 

06.06.2020.    

            (Mayank Goel)   
        Duty MM/North/Rohini/Delhi 

               04.06.2020 



 FIR No. 67/20 
PS KNK Marg 
U/s 376/377/506 IPC 
 
04.06.2020 
 
Fresh chargesheet filed by IO. 
 
Present:- Ld. APP for the State. 

  Accused Harshvardhan Singh is stated to be without arrest in 

column no.11. 

  Put up for consideration on 27.07.2020.   

   

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

                    04.06.2020 



 FIR No. 454/19 
PS KNK Marg 
U/s 288/304-A IPC 
 
04.06.2020 
 
Fresh chargesheet filed by IO. 
 
Present:- Ld. APP for the State. 

  Accused Narottam Sahu is stated to be on police bail but not 

present today. 

  Put up for consideration on 09.11.2020.   

   

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

                    04.06.2020  



 FIR No. 451/19 
PS KNK Marg 
U/s  356/379/411/34 IPC 
 
04.06.2020 
 
Fresh chargesheet filed by IO. 
 
Present:- Ld. APP for the State. 

  Accused Jumman is stated to be on court bail but not present today. 

  Put up for consideration on 09.11.2020.   

   

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

                    04.06.2020 



 FIR No. 345/19 

PS KNK Marg 
U/s  323/451/506/427/34 IPC 
 
04.06.2020 
 
Fresh chargesheet filed by IO. 
 
Present:- Ld. APP for the State. 

  Accused Rajesh Khatri is stated to be on police bail but not present 

today. 

  Put up for consideration on 09.11.2020.   

   

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

                    04.06.2020 



 e-FIR No. 0016809/19 

PS KNK Marg 
U/s 411 IPC 
 
04.06.2020 
 
Fresh chargesheet filed by IO. 
 
Present:- Ld. APP for the State. 

  Accused Tiup Sultan is stated to be on court bail but not present 

today. 

  Put up for consideration on 12.10.2020.   

   

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

                    04.06.2020 



 FIR No. 404/19 

PS KNK Marg 
U/s 363 IPC 
 
04.06.2020 
 
Fresh cancellation report filed by IO. 
 
Present:- Ld. APP for the State. 

   

  Put up for consideration on 12.10.2020.   

   

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

                    04.06.2020 
 



 FIR No. 346/19 

PS KNK Marg 
U/s 174-A IPC 
 
04.06.2020 
 
Fresh untrace report  filed by IO. 
 
Present:- Ld. APP for the State. 

   

  Put up for consideration on 12.10.2020.   

   

            (Mayank Goel)   
      Duty MM/North/Rohini/Delhi 

                    04.06.2020 
 



 


